
 

 

 

 

 

 

 

 

 

User - Manual 

 

 

 

View /Actions on applications 
submitted under          

SV(LDR) Scheme,2019 

 
 

 

 

 

 

 

 

 

 

 

 

 



Tax officer’s  User manual for SVLDRS: 

Step 1:  There will be one member in each designated committee with Approval Permissions i.e. the 
officer will be able to issue SVLDRS2/2B/3/4 . The Tax officer of the designated committee login with his 
SSO-ID and Password.  

 

 

Step 2: The tax officer select the GST –icon from the list and clicks on the icon. 

 

 

 

Step 3: The tax officer selects SVLDRS from the Menu i.e.  Menu >> CE >> Task List >>SVLDRS .  



 
 
Step 4: Under the stage Tab different options are available as per the tax officer’s task i.e. Pending to Issue SVLDRS 2/3, 
Adjournment-Pending to Issue PH Notice, Pending to Issue SVLDRS 3. The tax officer select Pending to issue SVLDRS 2/3. 
 

 
 
After receiving Form-1 the tax officer will have three Options :-  (a)  Issue SVLDRS 2 

 (b) Issue SVLDRS-3    
 (c) Issue SVLDRS-4(Under development) 

 
 
 
 
 
 
 
 



 
Step 5: On clicking “Pending to issue SVLDRS 2 / 3 “ the tax officer will be shown list of all pending applications (Form-1). 
The tax officer clicks on the ARN no. of any pending application. The tax officer is able to sort the application by date, 
Amount , ARN No .  
 
 

 
 
Step 6:  On clicking on the ARN the tax officer will be able to see SVLDRS form-1 as submitted by the taxpayer. 
  

 

 

Step 7 : Based on the tax selection and the tax officers observations , the tax officers can select SVLDRS-2 
or SVLDRS-3. 



 

 

(a) Issue SVLDRS 2 - > The tax officer  issue SVLDRS-2 in the following conditions :- 
(a) If the taxpayer does not agree with the Auto-Calculated  “ Tax dues less Tax Relief Amount”. 
(b) If the tax officer doesn’t agree with the declaration made by the taxpayer in the SVLDRS Form-1. 

(b) Otherwise, the tax officer can directly issue SVLDRS-3 form. 

Step 8 :  ISSUE SVLDRS-2 Form 

 When the tax officer clicks on the Issue SVLDRS-2 Form, the tax officer will be able to see below screen. The tax 
officer can edit all fields except “Category “ and “ Issue Involved” columns values. 

 

Caution : For the time being the tax officer are requested not to edit/change value of “Tax Relief” Column .  

 

 



 The tax officer will has to fill Personal Hearing details e.g. Date, Time, Address & “ Place “ field before issuance of 
SVLDRS-2. 

 

Caution : Kindly select the PH date within 10 days from the application received date.  

 On clicking the preview button, the tax officer will be able to see the detailed filled by him/her. The same can be 
downloaded in .pdf format. 

 



 

 On click on the “submit “  button, a confirmation box will appear if the tax officer confirms the same, then the 
SVLDRS-2 will be issued and the tax payer will get notified about the same by SMS/Email. 

 



 

 To see the status of this application (SVLDRS 2 issued) Go to : Menu >> CE/ST >> SVLDRS >> View SVLDRS 
Scheme. 

 

 

 Here the tax officer will be shown all the application and status of each application. The tax officer can filter 
results from “Status” Column . 



 

 

Step 9: To Issue SVLDRS-2B 

 When the taxpayer chose “Yes” to the question “ Do you want to seek an Adjournment of Personal Hearing 
offered to you” in SVLDRS-2A form submitted by him.   

 These type of application comes under  “ Adjourned – Pending to issue PH Notice” in Status Tab. The tax officer 
clicks on that. 

 

 

 

 

 

 



 

 The tax officer will shown the list of application which are pending to issue PH Notice i.e. SVLDRS-2B form. The tax 
officer clicks on the ARN against which he/she wants to issue SVLDRS-2B. 

 

 The tax officer will be shown the SVLDRS-2A as submitted by the taxpayer.  

 

 

 

 

 

 

 



 

 The tax officer can view and download the supported documents submitted by the taxpayer. The tax officer can 
also view the preferred date of personal hearing as selected by the taxpayer. 

 

 When the tax officer clicks on the “Issue SVLDRS 2B “ button then the below screen will be shown to the tax officer. 

 

 The tax officer will has to fill Personal Hearing details e.g. Date, Time, Address & “ Place “ field before issuance of 
SVLDRS-2B. 



 

 

 The tax officer can preview SVLDRS-2B form and can download the same in .pdf format. 

 

 

 

 On click on the “submit “  button, a confirmation box will appear if the tax officer confirms the same, then the 
SVLDRS-2B will be issued and the tax payer will get notified about the same by SMS/Email. 

 



 

 

Step 10 : 

The tax officer  issue SVLDRS-3 in the following conditions :- 

1. If the taxpayer agrees with the Auto-Calculated  “ Tax dues less Tax Relief Amount” in SVLDRS form-1 &  the 
tax officer doesn’t find any discrepancy in the declaration made by the taxpayer in the SVLDRS Form-1. 

2. The taxpayer waive his PH  or  doesn’t want adjournment of PH. 
3. After the issuance of SVLDRS-2B. 

 The tax officer can issue SVLDRS-3 Form from “Pending to issue SVLDRS2/3 “ or “Pending to issue SVLDRS-3” 
under Stage tab. 

 

 

 The tax officer clicks on the Issue SVLDRS-3; the following screen will be shown to the tax officer: 



 

 The tax officer can edit all fields except “Category “and “ Issue Involved” columns values. 

 

Caution : For the time being the tax officer are requested not to edit/change value of “Tax Relief” Column  

 

 

 

 

 

 

 

 



 The tax officer can preview SVLDRS-3 form and can download the same in .pdf format. 

 

 

 

 

 

 

 

 

 

 

 



 On click on the “submit “  button, a confirmation box will appear if the tax officer confirms the same, then the 
SVLDRS-3 will be issued and the tax payer will get notified about the same by SMS/Email. 

 

 

 

 



 

Step 11: Issue SVLDRS 3-Rectified and SVLDRS 4: - 
 To rectify SVLDRS-3, Path: SVLDRS>Rectify SVLDRS-3 is to be followed. 

 
 
 After making the changes, click on the submit button. 
 



 
 

 
 
 After generation of challan, tax payer can make payment.  
 SVLDRS 3 can be rectified only once. 
 After the tax payer has made payment, the tax officer is able to issue Form 4 (Discharge Certificate). 
 In the cases where the tax payer has no liability, tax officer has to issue Form 3 of zero amount in order to to 
able to issue Form 4 



 

 

 To issue the SVLDRS-4, click the submit button. 
 

 

 

Reassignment of an application can only be done at SVLDRS 1 stage. 

Step 1: CE/ST>Task list>SVLDRS>Transaction Summary>Click on ‘Pending to issue SVLDRS 2-3’ under stage. 



 

Click on the ARN number of the application to be ressigned 

 

SVLDRS 1 is displayed 



 

Reassign button appears at the bottom of the application sVLDRS-1 

 

 

 

 

 

 

REASSIGN Functionality: 

After clicking on reassign button the pop up as shown below appears 



 

While selecting jurisdiction ZCDR has to be selected ZC or ZCD will not activate the select button. 

 

 

 

 

 

 

 

After ZCDR selection the select button appears 



 

Final submit tab shows the selected jurisdiction and the officer has to click on submit button. 

 

Tab asking confirmation appears: 



 

After reassignment the ARN number stops appearing in the SVLDRS list of the officer who reassigned the application, 
the application will now appear in the SVLDRS list of the jurisdiction assigned. 

Rejection functionality: 

Points : - 

 Rejection of an application can only be done at SVLDRS 1 stage.  
 In cases where SVLDRS forms 2 /3 /4 have already been issued by the designated 

committee that applications cannot be rejected. 
 Rejection of applications can be done on the following grounds :- 

1. Grounds of Ineligibility 
2. Duplicate Filing 
3. Others 

Applications where wrong category is selected by the taxpayer while applying for 
SVLDRS , those application should not be rejected as Change Category Functionality will 
be available shortly. 

 

Step 1: CE/ST>Task list>SVLDRS> Click on ‘Pending to issue SVLDRS 2-3’ under stage. 

 

 

 



 

 

 

 

 

 

Step 2 :- Click on the ARN number of the application to be rejected. 

 

Step 3:- 

 

SVLDRS 1 is displayed 



 

 

Rejection button appears at the bottom of the application SVLDRS-1 

 

 

 

 

Step 4 :- 

After clicking on Reject button the pop up as shown below appears for confirmation. The officer clicks on the YES 
Button in the confirmation pop-up. 



 

Step 5 :- The below pop-up will be shown to the tax officer. The officer selects the Rejection Ground and can enter 
other related information in Remarks Column. 

 

 

 

Step 6 :- After that , the officer clicks on the submit Button  and success message is shown to the tax officer.The 
taxpayer will get Rejection message for that ARN. 



 

 

 



The tax officer can verify form the same from SVLDRS View List .

 

 

 

 

 

 

 

 

The Taxpayer can also view the application status from View SVLDRS  :- 



 

 

 

 

 

 

 

 

 


